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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

ORIGINAL APPLICATION No. 273 OF 2022

Gyanendra Pandey ... Applicant

Versus

State of U.P. and others ...Respondents

REPLY ON BEHALF OF RESPONDENT NO.22 MAA VAISHNO
BRICK FIELD VILLAGE MURTAZANAGER,

MAHMOODABAD,SITAPUR.

1. That the respondent is one of the partners, duly authorised by
other partners to file the present reply on behalf of Maa Vaishno
Field, which is the project proponent in the OA No. 273 of 2022 and,

as such, is well conversant with the facts of the case.

2. That by means of the aforesaid original application, registered
based on an email complaint dated 25.02.2022, bearing the subject
"operation of 42 illegal kilns in District Sitapur of Uttar Pradesh", the
complainant/applicant has levied general allegations against 42

allegedly illegal brick kilns. Operating in District Sitapur.
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3. That the complaint preferred by the complainant deserves to be
quashed as the complainant has failed to levy any direct allegation
against the answering respondent and as such, has put forth general
allegations by means of the email dated 25.02.2022. The complainant
has levelled false allegations regarding the public health -crisis
developing and brewing due to the operation of the respondent brick

kiln.

4. That the averment in regard to air pollution and various diseases
being spread due to the operation of the respondent brick kiln is
wrong and is denied. It is submitted that the respondent brick kiln
has been constructed in a manner as directed by the Hon'ble Supreme
Court in its various decisions, including the order dated 12.04.2022
passed in Civil Appeal No.18213 of 2022: NCR Brick Kiln Association
Versus Central Pollution Control Board and others. A true copy of the
order dated 12.04.2022 passed in Civil Appeal No.18213 of 2022 is
being annexed herewith as ANNEXURE No.CA-1 to this reply.

5. That the Hon'ble Supreme Court, in its order passed in the
aforesaid case, has emphasised that the brick kilns shall be allowed
only with zig-zag technology or vertical shaft or use of pipe natural gas
as fuel in brick making. It is humbly submitted that the respondent
brick kiln is outside the limits of the city and that the surrounding
areas are deserted. Further, the features of the respondent brick kiln
are also enumerated, which are found to be very well within the
stipulated guidelines and had been incorporated to cause negligible
harm to the environment as the respondent brick kiln incorporates
modern features such as gravitational Settling Chambers, zig-zag

technology and hydro fitted purification system.
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6. That the respondent most humbly submits that the brick kiln is
situated outside the city limits. The nearest village/school to the brick

Kiln is approximately 2-3 km away.

7. That by means of the letter bearing No.312/2005 dated 04.04.2005,
the Kendriya Uposhna Bagwani Sansthan, Rahmankhera, Lucknow,
has elaborated upon the height of any brick kiln to ensure having zero
impact on the environment as well as the adjoining areas. By means of
the aforesaid letter, guidelines for the construction of brick kilns have
been enumerated, which range the height of brick kilns from 120 feet
to 135 feet. The respondent brick kiln falls under the aforesaid bracket
as well as it is at a height of 120 feet.

8. The averment in the applicant's general complaint also failed to
consider that the respondent brick kiln is situated in such a place
where for nearly 3-4 km, the adjoining area is vacant, apart from one
Brick Kiln which is located around 1.5 km from the respondent.
Further, it is submitted that the fact that the exhaust fumes from the
brick kiln get converted into water vapour and as such, do not affect

the environment at all.

9. That the respondent brick kiln has followed all procedures,
formalities and requirements as enumerated in law as well as by the
State Authorities and, as such, has also deposited fees for the years

2020-2021 and as well as for the year 2021-2022. True copies of the
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challan deposit receipts are annexed herewith as ANNEXURE No.
CA-2 to this reply.

10. That the respondent brick kiln is also registered under the Goods
and Services Tax and as such, bears GST registration no.
O9ABHFMOG5822E1Z9. The said registration certificate was issued on
18.01.2019. Regular payments against requisite GST amounts have
been paid to the department as and when required. True copy of the

registration certificates as ANNEXURE No.CA-3 to this reply.

11. That the respondent brick kiln is a registered taxpayer and as
such, has been paying income tax to the authorities on a regular
basis. The respondent brick kiln has adhered to its responsibilities as
an honest company and has continuously operated within the
confines of the law. The respondent brick kiln can never attempt or
commit any fraudulent act or work outside its legally permissible

limits.

12. That by the respondent brick kiln sought approval through a No
Objection Certificate (NOC) form dated 30.09.2022 from the Pollution
Control Board, aligning with the guidelines outlined in the nationwide
notification by the Ministry of Environment, Forest, and Climate
Change dated 22.02.2022. Additionally, it's emphasized that the
application for Consent to Operate (CTO) diligently followed all
regulations and directives specified in the aforementioned notification.
A true copy of the application for consent to establish (no objection

certificate) form dated 30.09.2022 and the notification mentioned
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above are being annexed herewith as ANNEXURE No.CA-4 &
ANNEXURE No.CA-5 to this reply.

13. That it is pertinent to mention that till date no communication is
made regarding acceptance or rejection of the application of No
objection certificate. Further, the respondent is being kept in the dark

about the status of his application before the Pollution Control Board.

14. That the aforesaid rejection order was passed in stark violation of
earlier green chits granted to the answering respondent kiln. The
Environmental Clearance Certificate issued by the District Level
Environment Impact Assessment Authority were disregarded by the
UP Pollution Control Board, so issued in favour of the answering
respondent brick kiln. The above-discussed documents are annexed

as ANNEXURE No. CA-6 .

15. That the UP Pollution Control Board had rejected the application
of the respondent brick kiln without assigning any cogent reasons for
the said rejection. The UP Pollution Control Board further erred in not
considering the fundamental report in regard to the environmental
clearances received by the answering respondent brick kiln and did
not follow the principles of natural justice by not providing an
opportunity for hearing to the respondent brick kiln. It is most humbly
submitted that the order for rejection of the application for NOC would
not have been passed had the UP Pollution Control Board had

objectively and subjectively considered the nature of construction of
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the respondent brick kiln as well as considered the environment

report so issued in favour of the respondent brick kiln.

16. That the answering respondent submits that till date, no physical
inspection has been conducted by the UP Pollution Control Board of

the brick kiln.

17. That the respondent submits that the Joint Committee (interim)
Report dated 6.2.2022 filed before this Hon'ble Tribunal in OA No.:
273 of 2022(Gyanendra Pandey v/s State of U.P.) is not accurate
insofar as the data surrounding the respondent brick kiln is
concerned. The interim report quintessentially levies general
allegations on all the respondents' brick kilns and, as such, is faulty
and incorrect to the effect of the answering respondent's brick kiln.
The answering respondent conforms with all the necessary safeguards
and functions in accordance with the guidelines issued by the Hon'ble

Supreme Court as well as the State Authorities.

18. That the observations in the Joint Committee Report appear to
have been given/filed in respect of the entire brick kilns industry and

not regarding the answering respondent brick kiln.

19. That the contents of paragraphs nos. 1 to 4 of the Joint Committee

Report, are a matter of record and need no reply.



875

20. That the contents of paragraph no. 5 of the Joint Committee
Report is a matter of personal knowledge of the committee and, as

such, warrants no reply.

21. That the contents of paragraph no. 6 of the Joint Committee
Report are correct and admitted. It is most humbly submitted that the
UP Pollution Control Board has put forth baseless allegations against
the answering respondent brick kiln in regard to the functioning of the
brick kiln in the months leading to January when, as a matter of fact,
the joint committee report correctly observes, that the brick kilns

cannot operate during the said months.

22. That the contents of paragraph no. 7, of the Joint Committee
Report are not admitted as stated. It is most humbly submitted that
the answering respondent's brick kiln is not situated in any thick
cluster, and the closest brick kiln to the answering respondent's brick
kiln is nearly 1.5 km away. The closest residential area is about 2-3

km away.

23. That further, the answering respondent brick kiln is surrounded
by a boundary wall. The answering respondent brick kiln has never
been directed to make any changes, and in case the same is
expected /required, the answering respondent undertakes the

construction of the same within a week of receiving such directions.

10
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24. That the answering respondent has a bore well dug into the
premises of its brick kiln and has monitoring facilities for groundwater
consumption. The answering respondent, Brick Kiln, is a responsible
entity and as such, takes care of the environment in accordance with

the rules and regulations as existing.

25. That the Joint Committee report further alleges that the answering
respondent brick kiln does not utilise zig-zag technology when, as a
matter of fact, the answering respondent's brick kiln is a
state-of-the-art zig-zag-based brick kiln, following as the guidelines of

the Ministry of Environment, Forest, and Climate Change notification.

26. That the contents of paragraph no. 8 of the Joint Committee
Report are wrong and are vehemently denied. As established in the
preceding paragraphs of the present reply, the answering respondent
brick kiln is situated far from residential areas and, as such, is
constructed on the basis of the latest issued guidelines and
incorporates zig-zag technology along with state-of-the-art purification

and ventilation systems.

27. That the contents of paragraph no.9 of the joint committee report
are recommendations of the committee and as such, warrant no reply

from the answering respondent brick kiln.

28. That the arbitrary and malafide action of the UP Pollution Control

Board smacks of deep-rooted conspiracy against the respondent brick

11
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kiln and the non-consideration of the entire record available with the
Board showcases the post haste manner in which the Board has taken
unilateral decision in passing the order of rejection of NOC preferred

by the respondent brick kiln.

29.That the answering respondent, to substantiate his ground, has
annexed different photographs of the Brick Kiln which clearly shows
the position of the settling chambers in the brick kiln. The
abovementioned photographs are annexed as ANNEXURE No.CA-7

30. That in view of the above and the present reply read as a whole,
along with the reports and observations of state authorities in respect
of the respondent brick kiln, it is most humbly submitted that the
present complaint filed, in so far it relates to the answering
respondent, may be dismissed and the name of the answering

respondent be deleted from the array of parties.

Ploun

DHRUV TAMTA (ADV)
RESPONDENT NO 22

12



878 | 13

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

ORIGINAL APPLICATION No. 273 OF 2022
Gyanendra Pandey : e Applic;ant

Versus

~ State of U.P. and others - - ...Respondents

AFFIDAVIT

I, Ram Prakash, aged about 65 years, son of Shri Sureshw

Chandra, Murtazanagar, Mahmoodabad,Sitapur, Uttar Prahe h”f o v
\\J :,--- S
the deponent do hereby solemnly affirm and state on oath «as\/ Gl

r(

under.—

R /2 .That the deponent in the accompanying reply is well conversant

with the facts and is competent to swear this affidavit.

3.That the contents of the accompanying reply aré true and

correct to the best of my knowledge.

4. That the annexures are the true copies of the originals.
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LAV e TN
DEPONENT

VERIFICATION: ‘
19 A 2013

[y

I, the above-named deponent, do hereby verify that the contents of
paragraph 1 to of this supplementary affidavit are true to my

personal knowledge and belief. No part of it is false and nothing

st

material has been concealed therein., .~ “ge
-"’- ;(3(658 ;
o

19 DEC gy A MMemi
~+  DEPONENT
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ITEM NO.31 COURT NO.10 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary No. 20331/2021 (XVII)
Diary No. 7535/2021 (XVII)
Diary No. 7667/2021 (XVII)
Diary No. 7670/2021 (XVII)
Diary No. 23486/2021 (XVII)
Date : 06-05-2022 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For parties
Mr. Sanjay Rathi, Adv.
Mr. Ekansh Bansal, Adv.
Mr. Vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Aniket Jain, Adv.

Mr. Subodh Gupta, Adv.

Mr. Deepak Gupta, Adv.

Mr. Umang Shankar, AOR

Mr. Sanjay Singh, Adv.

Mr. Siddharth Jain, Adv.

Mr. Nidhesh Gupta, Sr. Adv.
Ms. Pallavi Singh, Adv.
Ms. Vriti Gujral, Adv.
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CA D No. 18213/2021 etc.

ORDER

Today when the matter came up, we heard the learned
counsel appearing for the applicant before the NGT, learned
counsel for the Central Pollution Control Board (CPCB) and
the learned counsel appearing on behalf of the Haryana State
Pollution Control Board. We have also heard the learned
counsel for the appellants.

A compliance affidavit has been filed by CPCB.
Therein, it is, inter alia, stated as follows:

The impact on air quality in terms of Particulate
Matter (PM 10 and PM 2.5) after the starting the operation

has been assessed by the CPCB using the air quality box

model analysis. It is thereafter stated as follows:

Box model has been used for estimating the Particulate
Matter concentration contributed by operational brick
kilns in NCR, during 15 April to 28 April 2022.

Impact of operational brick kilns on PM 2.5 and PM 10
levels varied during this period, depending on the
prevailing meteorological conditions, such as wind
speed, wind direction and mixing height.

Average PM 2.5 and PM 10 concentration in 23 grids
(having brick kilns) of NCR, due to operation of brick
kilns, ranged between 2-6.5 ug/m3 and 6-18 ug/m3
respectively in NCR districts of Haryana and Uttar
Pradesh, in the period from 15 April-28 April 2022.
Overall, 14-day average contribution of brick kilns
was 3.7 ug/m3 in terms of PM 2.5 concentration and
10.2 ug/m3 in terms of PM 10 concentration, with
higher concentration observed in those grids having
more number of brick kilns, or lying adjacent to such
grids.

In those g¢grids where CAAQM stations are present as
shown 1in Figure 4, average PM 2.5 and PM 10
concentration during 15 April to 25 April 2022, due to
operation of brick kilns, ranged from 2.1-6.7 ug/m3
and 5.7-18.3 ug/m3 respectively, suggesting brick
kilns contributing in the range of 2.6-8.1% for PM 2.5

16
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18213/2021 etc.

Ms.
Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mr.

M/s.

Mrs
Ms.
Ms.

Mr.
Mr.
Mr.

Mr.
Ms.
Mr.
Mr.
Mr.
Mr.
Mr.

Ms.

Mr.
Ms.
Mr.
Ms.
Mr.
Ms.
Ms.

Mr.
Mr.

Ms.
Dr.

UPON hearing
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Japneet Kaur, Adv.
Sanjeev Chaudhary, Adv.
G. Balaji, AOR

S. P. Singh, Sr. Adv.
omvir Singh Bhati, Adv.
C. Kannan, Adv.

Roonak Parekh, Adv.
Mukesh Kumar Singh, Adv.

Amar Kumar Raizada, Adv.
T. N. Saxena, Adv.
Maneesh Saxena, Adv.
Amit, Adv.
Vipin Kumar Saxena, Adv.
Mukesh Kumar Singh and Co., AOR

. Swarupama Chaturvedi, AOR

Saumya Kapoor, Adv.
Himanshi Goel, Adv.

Pradeep Misra, AOR
Daleep Dhyani, Adv.
Suraj Singh, Adv.

Anil Grover, Sr. Adv.
Noopur Singhal, Adv.
Rahul Khurana, Adv.
Satish Kumar, Adv.
Sanjay Kumar Visen, AOR
Shalen Bhardwaj, Adv.
Suresh Kumar Bhan, Adv.

Pooja Dhar, AOR

Y. D. Sharma, Adv.

Pushpa Kumari Mishra, Adv.
Kumar Gaurav, Adv.

Sweety Dubey, Adv.

Rajnish Kumar Jha, AOR
Pushapa Mishra, Adv.
Deepika Sharma, Adv.

Varinder Kumar Sharma, AOR
Mahesh Kasana, Adv.

Aparna Rohatgi Jain, Adv.
S. K. Verma, Adv.

the counsel the Court made the following
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CA D No. 18213/2021 etc.

and 3.5-9.3% for PM 10 in these grids.

Pointing this out, Shri Rohan, learned counsel for the
applicant, would submit that the PM is high going by the
study which has been conducted. He would submit that this
is 1largely due to the fact that the wunits are all
functioning at the same time. He would suggest that the
Court may direct the units to function in a staggered
manner. He would further point out that the units, at any
rate, cannot be permitted to function beyond 30" June, 2022.
He would next submit that the CPCB has carried out surprise
inspection in 57 units and there has been production in
excess of capacity.

Ms. Swarupama Chaturvedi, learned counsel appearing on
behalf of CPCB, would rely upon the compliance affidavit
filed. It is further submitted that this Court had actually
permitted operation of 1830 units and it was found that 338
units are functioning which do not fall within the four
corners of the order as per the data received from the State
Board. They are to be closed.

It is submitted that wherever there is any violation
in any manner of the Court’s order or the conditions
prescribed, the units will be closed down and the State
Boards must indeed ensure compliance with the same.

It is stated that random and surprise inspections of

57 units alone was possible after the passing of the order

18
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CA D No. 18213/2021 etc.

by this Court. This is for the reason that the inspection
which 1is result oriented does take time. As far as the
State Board is concerned, learned counsel for the Haryana
State Board would submit that 61 inspections have been
carried out so far. There is no representation for the UP
State Pollution Control Board.

We have also heard Mr. Nidhesh Gupta, learned senior
counsel. Mr. Gupta would agree that units which have fallen
foul of the order passed by this Court or the conditions
relating to capacity must indeed close down. He also does
not dispute that the units cannot be permitted beyond 30t
June, 2022.

Mr. S. P. Singh, learned senior counsel appearing
would submit that there are certain units which do not
perhaps fall within 1830 units but which have the requisite
sanction. Learned counsel for the CPCB would submit that it
is for the said parties to approach the State Board to get
the figure corrected / records updated and thereafter it is
for the State Pollution Control Board to inform the CPCB.
Thereafter, inspection would have to be conducted.
Thereafter alone they can be permitted to operate if after
inspection it 1is found that they can be permitted to
operate.

Mr. Nidhesh Gupta also submits that that the alarm
raised by Mr. Rohan as also the CPCB on the basis of the

study conducted regarding the PM and which we have referred

19
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CA D No. 18213/2021 etc.

to in our order, may be misplaced.

He would submit in this regard that the premise
appears to be that the PM emission rate for each zig zag
brick kiln would be 1000 kg/day as per the report of CPCB
dated 06.07.2020. It is pointed out that the ground reality
is that this may not be the case as was opined by Expert
Committee. He would, therefore, submit that this Court may
consider directing that study be conducted of the PM done
after a porthole is made in the chimney and studying stack
emissions with a monitoring platform. He would further
submit that this study can be conducted over a period of 24
hours for an individual unit.

Having heard the learned counsel for the parties, we
would order as follows:

(1) List this case on 13" May, 2022.

(2) By the next date, the Haryana State Pollution
Control Board and also UP State Pollution Control Board
will file compliance affidavit indicating what all it
has done in terms of the order dated 08.04.2022. It
will also indicate as to what all steps it has taken by
way of compliance with the communication dated
04.05.2022 issued by CPCB for closing the units which
are not permitted by the order of the Court.

(3) CPCB will take up units at least three areas viz.,
Bhagpat (2) Gaziabad (3) Jhajjar and carry out the study

as was recommended by the Expert Committee viz., by

20
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18213/2021 etc.

having portholes and checking stake emissions. The
study will be conducted in respect of the units which
have the highest production capacity in each of those
areas. CPCB will immediately intimate the units where
the portholes have to be made for the purpose of
carrying out the study. The report will be made
available by the next date of hearing.

(4) We further direct the CPCB, Haryana State Pollution
Control Board and the UP State Pollution Control Board
will intensify surprise inspection so that the maximum
number of surprise inspections are carried out.

(5) As soon as the CPCB intimates the State Pollution
Control Boards about the units found to be in violation,
the State pollution Control Board will take immediate
action to close down such units.

We make it clear that the CPCB and the State
Pollution Control Boards will be free to exercise all
powers which are available as per law.

As regards the suggestion of Shri Rohan that interest

environment would be best subserved if there 1is a

reduction in the production capacity of the units, CPCB will

make its submission on the next date.

List the matter on 13*" May, 2022.

(NIDHI AHUJA) (RAM SUBHAG SINGH)
AR-cum-PS BRANCH OFFICER

21
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Notes~ Pleasce contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar Bhawan,

~ g

Lucknow referring IKOAYL GSIO for status of the deposit.

cof 1
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Legal Nanwe

Trade Name, iluny

09ABHFM5822179
MAA VAISHINO BRICK, 1-11:1.1)
M/S MAA VAISHINO BRICE LD

Name
Designation/Status

Resident of State

~Name

Designation/Status
Resident of State
Name
Designation/Status

Resident of State

VINOD KUMAR
PARTNER

Uttar Pradesh

ALOK KUMAR VERMA

PARTNER__
Uttar Pradesh
RAM PRAKASH
PARTNER

Uttar Pradesh

Auncsme )
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ANNBGRE CA-4

FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION
Application for cament for dise harge/cantinuation of discharge under section 2526 of the Waier
[Prevention snd Control of Palliton) Act 1978 and for ertiivirmms il st ion of emiwsion unsder seciion 21
of the Ale (Prevention and Contal of Pollution) Act 1981 and fne prantrenewal of auatborwation for

proeratinn o collection of sivrage o trampent or reception of recycling or rene o1 recovery or pe
Procrasing of ¢0 proscrasing of willisaon o fieat mens o divpoual of hasardoos and siher wasie under
Hazardous and oiher wasie (Mamagement and Tramsbuundary Movemeni) Rules 2016 read with

Environmemt (Protecuon) Acr | 986
[Dated

Friem |
o022

MAA VAISNO BRICK FIELD, Village Madan
Behar Post Purwa Rewan Tebh Mahmoodahad

Slupur STTAPUR. 261 200
City Siiapur

Elork Mahmoodabad
Dhaerter SITAPUR

To .
The Member Secrretary.
L1 P. Pollution Corral Poard,

Luchnow

Sir,

1"We apply for Consolidated Consem 1o Oprrate and Authorization under section 2526 of the Water
[Prevention and Contral of Polluilon) Act. 1974 under Section 21 of the Alr (Prevention and Control of

Pollution) Act_ 1981 and Harardous and other Wase (Management and Transboundary Movement) Rules
2016 noted under Environment [Protection) Act 1986 10 make discharpe/emission/disposal of hazardous and

ather wise from

ALOK KUMAR for a period upto | yrars
The annexure, appendices other particulars and plans in riplicate are anached herewlith,

ra
I'We further deelare thst the information furnished in the Annexurs, appendices and plans b cormect

i

to the best of my/our know bedge.
i LWe hereby submir that in case of change either of the point or the quantity of discharge or lis
quality. a fresh application for CONSENT shall be rmade and umil such C NSENT is granted no
changr shall be made
I We herety agree 10 submit 1o the Board and application for renewal of consent ane month |n

atlvance of the date of expiry of the consem period
I'We undertake to furnish ather information within ene month of lts being called by Lhe Board.

31




ANNEXBSRE CA-5

et €. $t.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

I1.5.-21.Te.-31.-22022022-233662
CG-DL-E-22022022-233662

AYTHTIT
EXTRAORDINARY
AT II—EUE 3—39-90E (i)
PART II—Section 3—Sub-section (i)

T & Rt
PUBLISHED BY AUTHORITY
. 140] 7% el eeaTe, weadr 22, 2022/6E 3, 1943
No. 140] NEW DELHI, TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943

T, A 3T TG TRAAT G
srferEeT
% faeett, 22 weadt, 2022

TR, 143(31).—F=T TR, TATFL07 (F2E07) AT, 1986 (1986 FT 29) it 41T 6 T
T 25 FRT & Thdl & T 2 gU, TAE0 (F3evr) Tfaf=ae, 1986 FT =fiT qered Fed gu
Referiad e a=rdt 8, sraiq-

1. wfered 9T 3T IR
(1) == =t &1 "fereq 907 o iar (§2e) genae e, 2022 2
(2) & TSI H I ATAH THAT A AE & AR g1

2. T (Fer) AT, 1986 #, sqg=1-1 ®, #7 §. 74 U< IATS F w2« 92 Feforfag &t & i
@ STUAT, AT -

74" | Sewg | AT & IS | fafasma et 250 fHetma/mauw3
et &t =Aaw ST (el #T afehd aTTe) 14 Hex (e wewd T

FH H FH 7.5 Hie)
- g1 &Aar 30,000 2z gfafas & F4 16 Hiex (AT s &

- g7 &Har 30,000 g2 wfd fae & awraw a7 fdeh T H A 8.5 W)

1259 GI1/2022 (1)
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[¢T T II—=vE 3(31)] ATLT =T TSI : FAATITIT 3

feroqr

el o 9 & T, STETr, 9w 11, @ve 3, 3U-uve (i) § aiE 19 7997, 1986 %
T, 844 (31) TIRT THIAT T TT o 3T 04 rFqaw, 2021 FF ATEg=AT A1.FLH. 724 (31)
g oy &< genfea o o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -

(1

) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the
following entry shall be substituted, namely: -
"74  |Brick Particulate matter in stack emission 250 mg/Nm’

Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m

- Kiln capacity equal or more than 30,000 bricks per day 27 m

Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4% )/ (% of CO, measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q"* (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II-—SEC. 3(i)]

et & =AaH SATS (WS HT afchd qT%e % TaT)
2T &7war 30,000 22 Iiafad & w7 24 Hiex
g1 &Har 30,000 2= Wi e & awraw a7 sfersw 27 Hiex

froqfor

10.

11.

12.

Tt U Sz i T Faer BET-F9 qeetE AT AfSw o F G F A AT ST g9 F SUA F wT
TTECE IR T8 F ITANT il ATATT <F ST X 28 ATerg=ar § Feifid At 7 a1 HA1
g

e g2 9z S -t gt a1 afSEwe e a7 <7 a9 | Sue 6 w7 § e I 49
(Fro=sft) F START F7 I TE F G B, Ive (F) T = F 10 BT F araw & g wgi w
AT | TF a9 (ST o Tt Tguer =T a1 grer FATI ) (@) o S5 & forg &1 a9 fiy
gafer F frar -S0 Tl 97 afewa amHe § qREfdd AT SToam 31 fuast w7 ST i
A H So9 & w7 # AT SO 9 Afaiiad, UE Al § @i heaid Tgue [{E e sy
ST =T e /srguer = |fefaat § wuiawer F o s & gag-Ha Faiia # 2, a8t
T 39T TATAT BT

AT ST A FAA ATAIGT e STH (o TTIE ATH(AH I, FHIIAT, T AhST /AT HIO AT
FT ITANT FN| T 0, ST /ATEEH/GALATH ATASEN & ITART A AATT 5 Wel H Tal af
ST

IS H T % o Ferg Jguor = 91 grr Meiid ATIESi/E0ET & A e-y
TATAT AT (TS FT T TISHIH) T AT F40

e amafiE (frow) % AT 4% CO, 9 yamaT= o Srusr o fMeferfer €

o (\mr) = (Frog@Tod) X 4%)/ (R 3 grfaa CO, &1 %, #rfad CO2 % A9« | = 4%
T TAHTERC To1| FmeAT i F=12 (e #) o7 H= 14 QO3 9 (W=7 Q kg/hr § SO, 3@SIH
T g) FIT TTCRfeTd sl SITUI, 3fT STTEra® T &l TH & of Tl

22 Wl & Al ST Al & ann 7 0.8 .. &t =aw g a2 wurfua fhar s =nfeu) a7
sEuor R arE/aguer e afafaat sramw, SeEet a9, S qEr, gaeadie e
TATTS FT [AehedT FT AT T@d g0 TITUT ATIES] Hl 9% a7 T &

Freft &= 7 szt 1 stfee Hear | a9 & forg #is(eT 32 Wel § F7 § 9 UF i it @ 0
S et 1 wrfug R ST =R

22 WSl HI HATd ToF TGO HA0T S /aguer T aiutaat geT Ratia sEse shhan/aaras
e[ IcaSTe (AI=707 fRerT-fAaert T 9Tel FZAT g

T el & et arelt T A7 ST a9 § IET afE 3 siee & e e S

22 Ag | 22 g9 & T ITART &t S Arett g & Aawrmew & forg w@&ted s/ a5 a9 &
TR (AT A2 Safard TTTereRont & Tt e Aqaiad Yo o0 ST

2¢ WgT WIfers A AT FT o6 Foet ATa/Zet & TRag & 7T ITART it S ATt a2 TR0t
GECI

Fod WTA/S2l F AR 6 LT ATgAl %l T SITUIT|”

[T, &. #7-15017/35/2007-Hrfrese7]
TLLT T T, 3T qi= e
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10.

11.

12.

Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04™ October, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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T ;/ g ANNEXURE CA-6
d . - ' 321
' District Level Environment Impact Assessment Authority, Sitapur
~ (Qffice of the District Magistrate, Sitapur) '

To, .

Shri Ram Prakash S/o Shri Suresh Chandra VAL Y OF T

Vrllagc-MurtazanagcrTahsrl—Mahmoodabad iyt b Gire g ISENV. (L5, EARANCE
; TR | o ..(}....4*;)3

. District-Sitapur
Ref.No. XXX-CF-6-321(2017)/DEIAA Srtapur/Brrck Kiln/2017-18 Dated:-2€ Feb. 2018

" Sub: Environmental clearance for Brick Earth mining at Gata No.- 65, 88, 142, 124, 163, 12,
17/2, 135, 125/1 Village-Purwa Rewan & Gata No.- 261, 176, §4, 55, 59, 167, 239, 56, 243,
Village-Madan Behad Tahsil-Mahmoodabad District-Sitapur (Total Area 4.4421 ha) for

M/S Maa Valshno Brrck I‘xcld Mahmoodabad, Drstrrct Srtapur

Decar Sir,
Please refer to your letter dated 22-02-2018 addressed to the Chairman, Deiaa, Sitapur for

the purpose of above mentioned subJect Along with application form 1M, you have submitted pre
feasibility report (PFR) and approved mining plan. . A presentation was made a by Project proponent
along with the consultant Paramarsh Servicing Environment, Safcty & Management System,
before the District Level Expcrt Appraisal Committee (DEAC) meeting dated 24-02-2018

The project document submitted to DEAC) and presentation made before comnnttee to sought

Environmental clearance for Brick Earth mining at Gata No.- 65, 88, 142, 124, 163, 12, 17/2, 135, ‘
125/1 Village-Purwa Rewan & Gata No.- 261, 176, 54, 55, 59, 167, 239,56, 243, Village-Madan . b
Behad Tahsil-Mahmoodabad District-Sitapur (Total Area 4. 4421 ha) for M/S' Maa Varshno Brick

Field, Mahmoodabad, District- Srtagur
Gatawise Details - ] ; _ Arca Proposcd for .
' ’ T o on excavation (in Ha,)

Gata No.- 65, 88, 142, 124, 163, 12, 17/2, 135, 125/1 Vrl]age-Purwa o 44421
Rewan & Gata No.- 261,176, 54,'55,'59, 167, 239, 56,.243, Vrllage- i s
Madan Behad Tahsil-Mahmoodabad District-Sitapur

Drstrrct Magrstrate Sitapur, approved the mining plan for excavatron of 7000.00 ‘cubic
meter of brick earth wide letter No 06 dated 22-02-2018 with following condrtlons -
1." The brick klin can not be operated w1thout NOC of Uttar Pradesh Pollution Control Board.

" 2. Mining plan approved for excavation of 7000.00 cubic meter brrck earth annually.
3. The ultimate depth of mining will be restncted to 02 meter below the ground level and 2 meter

above ground water table of sorrowmg
Mining work should be carried in bench pattem in whrch helght of bench mamt'rmed Im and
width at Icast 3m. , ! ' i ol it i

Top soil should be adequately properly and should be used ‘for landscapmg & top soil wrll be

excavated manually.(i.e. up to 6 inches)
6. Verrﬁcatron of land document, its ownership-and concern ‘permission w1ll be checkcd by district

administration. :
iy - This -project dose not attract any of the general conditions applicable on mining projects
specnﬁed in EIA Notrﬁcauon 14/09/2006. In case of PIL no 44262 of 2014, Ajai Kumar Mishra

and Others vs. U.P. Pollutlon control board thru Reglonal Officer, Hon’s Chief Justice, high court,




& : : 2

Allahabad has been 1ssued direction that activity of borrowing/ cxcavatlon of brick earth and
ordinary earth up to an area of 5 ha, may be categorlzed under ‘B2’ category subjected to the
following guidelines in terms of the provision under “7.1 stage (- Screenmg of EIA,
Notification, 2006: : ’

(i) - The activity associated with borrowing/ excavation of ‘brrck earth’ and ordmary earth’ for
the purpose of brick manufacturmg, construction of roads, embankmerits etc shall not mvolve
blasting. b .

(i) The borrowing / excavation activity shall be resmcted to max1mum depth of 2 m below
general ground level at the site. :

- (iii)  The borrowing / excavation actmty shall be restrrcted to maximum depth of 2 m above water

table at the site.

(iv) The borrowmg/excavatron actwrty shall not alter the natural drainage pattern of the area.
(v)  The borrowed/excavated pit shall be restored by the project proponent for useful purposes (s).

(vi) Appropriate fencing all around the borrowed/excavated prt shall be made to prevent any
mishap.

(vil) Measure shall be taken to prevent dust emlssxon by coverrng of borrowed/excavated earth
durmg transportation.
(viii) Safeguard shall be adopted against health risks on account of breathing of vectors in the water
bodies created due to borrowing/ excavation of earth.
(ix) Workers/ labourers shall be. provrded facilities for drinking water, and sanitation.
(x) * A berm shall be left from the boundary of adjommg ﬁeld havmz, a wrdth cqual to at least half
. of the depth of proposed excavation.

(xi) A minimum distance of 15 m from any civil structuxe shall be kept from the perxpherv of
excavation area. 12 :

(x11) The concerned authorrty ‘while consrdermg grantmg envrronmental clearance for such activity
for brick earth /: ordlnary earth will prescribe the: guidelines as stated at (i) to (x1) above and
_specify that the elearance SO granted shall be liable to be canccllcd in casc of any violation of
above g g,mdelmes

(xm) No borrowing of earth / excavatron of bnck earth or ordinary carth shall be permrtted in case

~ the area of borrowmg/ excavanon is wrthm 1 km boundary of natronal park and wild life
sanctuaries. '

(xiv) A direction glven pollutlon control board by Hon’ court that not grant consent or no objection
: to operation of brlck kilns in absence of pnor env1ronmental clearance.

Apart from the above instruction for borrowmg/ excavation of brick earth or ordlmrv earth,
the project proponent shall comphance followmg condmons -
General condition:

1.-  This environmental clearance does not create or verrfy any clalm of apphcant on the proposed

site /Activity

- No change is.mining technology and scope of workmg shall be made w1thout approval of
_~Author1ty Sy ‘ :

vl

-~
4
S
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6.

Any Mining activity shall be undertaken only after valid permission from mining department /
district adniinistration (au.mduu, to Samadhan Yojna) and written agreement with land owner
from where carth excavation is proposed.

Personnel working in dusty arcas shall be ptovulcd with protective respiratory devices: and
they shall also be imparted ‘adequate training and information on safety and health aspects.

The authority reserves the right to revoke the clearance if conditions stipulated arc not
implemented.  The Authority will also be entitled to imposc additional environmental
conditions or,modity the existing ones, lfncccssary :

In case of any deviation or alteration in the project proposed from those submitted to this
authority: for clearance, a fresh reference should be made to the authority to assess the
adequacy to the condition(s) lmposc.d and to- dd(l additional - environmental  protection

mcasures required, if any. :
Conccealing factual data or submission of (dISL, /fabricated data and failure to compliance with

any of thg conditions mentioned above may result in withdrawal of this clcanmu and attract
action under the pxovxsxons of Environment (Protection) Act, 1986.

Project proponents have to plant the fast growing trees in the first mmmﬂ monsoon around the
brick kilns and mines. T hc,y havc also mamlcnancc for grow up at Iuast thm vears and so on.

Specific Conditions: 5

D1

N o

9

13,
~ consent of pollution control board as well as respective others departments.

14.

The mines will be opcn-cast and semi mechanised.

Excavated soil should be properly stored in a manner not to increase sunoundnw SPM level.
The excavation work shall be done in day time only. Hiz iriayeis™

The project boundary shall be properly covcrcd to restrict dust dlspcrswn

Precautionary measures ‘during - soil’ excavatxon for conscrvatnon and protecuon of rare and
endangered flora and fauna found in the study area Rt S gl Son e AR Y

Equivalent Level of noise jevel shall be maintained lound the c]ocl\ as’'per smndands
Appropriate no. of sprinkles will be used during mining operation period.

The route map for soil transportation from excavation plots to work site should be firmed up
and nccessary. permissions shall be sought form respective department, vehicles hired for the
transportation should be in good in condition and have pollution check certificate, conform to
apphmbl(. air and noxsc cmlssxon smndards and approach road will be maintained periodically

by mines owner. SRl e s
Personnel exposure momtormﬂ Ior rcpalrablc miner ral dust shall be the workers. Awareness
program for workers or, impact of mining on their health and precautionary measures like use
of personal protective cqu:pments etc. shall be carried out periodically. First md facilities and
adequate sanitary fdcmty in the form oftunpordry toilets /septic tanks. -

Solid waste matcrial via gutkha rappcrs plastic. bags, glasses ctc. to be generated during
project activity will be separates stored in bins and managed as per solid Waste Management

Rules.
Project Proponent should maintain dally xcg,xstex for miormatuon of('x) collectlon of soil/clay.

(b) manpower & (c) transportation purpose.
The project proponent is also required to comply with following stlpulatlons as per MOEF,

OM No. 11011/47/2011-1A, 11 (M) dated 24/06/2013.
Project Proponent also directed to ensure that he can’t operate brick Klins without getting

You are also-directed to ensure that the proposed site is not a part of any development zone as

: r(.qulrcd/prc.scrlbgd/:dentlf' ied under law, In casc vxolauon this permission shall automatically

38




904

39

15.

deem to be cancelled. Also, in the event of any dispute on ownership or land use of the
proposed site, this clearance shall automatically deem to be cancelled.
Project proponent has already declared that they will comply all condition mentioned in

_environmental clearance and will submit CSR six monthly from date of issue of this

(1)

(i)

environmental clearance. If fails to comply the condition of environmental clearance this
clearance shall automatically deem to be cancelled. And the legal action taken as per law.

Based on the recommendations of the District Level Expert Appraisal Committee (DEAC)
Meeting held on 24-02-2018, District Level Environment Assessment Authority (DEIAA) in
its Meeting held on 26-02-2018 decided to grant the Environmental Clearance to the project,
with aforesaid general and specitic Conditions and with following direction:-

Concerned Sub-Divisional Magistrate/Member Secretary (DEIAA)/ District Mining Officer
are instructed to inspect these work sites, so that to ensure that the above conditions are
fulfilled and they should report back to DEIAA in case of any irregularity and short comings.

The DEIAA/SEIA/MOEF reserves the right to revoke the environmental clearance, if

_ conditions stipulated are not implemented or modify the existing ones, if necessary. Necessary

(iii)

No

statutory clearances should be obtained and submitted before start of any construction activity.
These stipulations would be enforced among others under the provisions of Water (Prevention
and Control of Pollution) Act, 1986, the public Liability (Insurance) Act, 1991 and EIA
Notification, 2006 including the amendments and rules made thereafter.

This is to request you to take further necessary action in the matter as per provision of Gazette
Notification No. S.0. 1533 (E) dated 14-09-2006., as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification

A
i
- SDM, Sitapur
] : Member Secretary (Deiaa)

XXX-CF-6-321(2017)/DEIAA Sitapur/Brick Kiln/2017-18 Dated As 'Above
Copy With enclosure for information and nccessary action to:
The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.
Chief Forest Conservator, Sector-19, Indira Nagar, Lucknow.
.Director, Directorate of Environment, Vibhutikhand, Gomatinagar, Lucknow.
Regional Officer, UP Pollution Control Board Gomatinagar, Lucknow.
Director, Department of Geology & mining U.P Lucknow. ‘
Sub Divisional Magistrate Mahmoodabad, Sitapur/ Mines Officer, Sitapur

Copy to Web Master/Guard file.

- SDM, Sitapur
Member Secretary (Deiaa)
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15, That no partner can do his own business by the name of the Tirm and il he does so the

profit so carned will be credited to the profit and loss account of the firm and if he suffers

90

0

any loss then he will only himself be responsible for such loss.

16. That in casc of dispute amongst the partners it will be decided by an arbitration under
the arbitration act and rules which will be binding on all the partners and none ol the
partners will be allowed to go to any court of law

17. That in case of the partners mutually decide to change any of the terms and conditions

f

of this Deed, they shall execute a supplementary Deed which shall for part of this Decd.

In witness whercof, we all the partners have signed this partnership Deed on 01.11.2013

at Sitapur
@}%f"ﬁ

PARTNERS
1. RAM PRAKASH

2. VINOD KUMAR

3. ALOK KUMAR,
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IN THE COURT OF /\/(.Lk'l Qual G—(&UA “Udlyasat VM;\Aub-an Bovd--

JUFIISDICTION OF 202

Suit / Appeal No. / 20 2. 2=

A15
Inre :-

Custono v duo, Yousdes,
[

VERSUS
& \—ch CSP L) \? Defendant(s) /Hes{ndent(s) / Accused
KNOW ALL to whom these present shall come that T/ \y’e ?w\«u)\ Hy - Zw ?MW
Maa Vaisbuo  Rudck e ld

The above named__gg‘m-kd&_uu‘t

Petitfoner(s)

Plaintiff(s) o,
Complalnant(s)

Appellant(s)

do hereby appoint

DuRkov

TAMTA

D Moy oy

32\, N.C Se

NT3ReAY DUTT
\10\’[ (2_.9 2-2-

ved ‘Sloc,L N

>l \h_\o.l

bas)u:cndd)» Road,
Mewo el e . swwv-
8223664446 adu. Nak duasydutf @ guad:

< QA

Do UL

(herein after called the advocate/s to be my/our Advocate in the above-noted case authorize him:- -

To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried
or heard and also in the appellate court including High court subject to payment of fees separately for each c(

To sign file, verify and present pleadings, appeals cross-objections or petitions for
executions review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed-necessary or proper for the prosecution of the sald case in all its
stages subject to payment qf fees for each stage.

To file and take back documents, to admit and/or deny the documents or opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee. o

To deposit, draw and receive money, cheques, case and grant receipts hereof and to b
do all other acts and things which may be necessary ‘to be done for the progress and in the i
course of the prosecution on the said case. ; . i

T

|

ALE8ED9LE9161 10710
G134 18000 1H13a 40 LON

I

il

|

T2 f

To appoint and instruct-any other Legal Practitioner authorizing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

And I/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own facts, as if done by me/us to all intents and purpose.

And I/We undertake that I/ We or my/our duly authorised agent would appear in court and all hearings
andwillinformthe Advocate forappearance whenthe caseis called.

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of -

the said case.The adjournment costs whenever ordered by the colrt shall be of the Advocate which he shall receive
andretain for himself.

And I/'We undersigned do hereby agree thatin the event of the whole or part ofthe fee agreed by me/us tobe
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once the fee is
paid,l/We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for

morethan 3 years the originalfee shall be pald again by me/us
INWITHNESS WHERE OF I/We do hereunto setmy/ourhand tothesepresents the contentsof whichhave

| o( : ...dayof.... TDQC%H%%.. ....... 20273

beenundertstoodbyme/usonthis............5..h e nvenreennnnes
Accepted subject to the terms of the fees '

Client q\‘d i (9- l Client

I identify the SIgnatur'P/Thu'mb Impression of the Below Mentloned Person,
Who Has been Signed In my presence. The Client.

J"'?/-%fﬂh"“’
o\ h

"Advocate

s ,_ L




20/12/2023, 00:52 Gmail - Service of Replay ingﬁ?ﬁQOZZ on behalf of RESPONDENT to THE PETITIONER 44

M G ma|l Rajesh Kumar <rajeshkumaryadav06031993@gmail.com>

Service of Replay in 0.A 273/2022 on behalf of RESPONDENT to THE PETITIONER

1 message

Rajesh Kumar <rajeshkumaryadav06031993@gmail.com> Wed, Dec 20, 2023 at 12:52 AM
To: Gyanendra Pandey <gyanendrapandey6388@gmail.com>
Cc: adv.nishchaydutt@gmail.com

Sir/Madam,

Please find the
Service of Replay in 0.A 273/2022 on behalf of RESPONDENT NO 22 to THE PETITIONER

ﬂ Maa Vaishno Brick Fields (final)_pagenumber.pdf
24137K

https://mail.google.com/mail/u/0/?ik=3592948f2a&view=pt&search=all&permthid=thread-a:r1583516095324846220%7Cmsg-a:r99027435854223...  1/1


https://mail.google.com/mail/u/0/?ui=2&ik=3592948f2a&view=att&th=18c8387bd3d80ab0&attid=0.1&disp=attd&realattid=f_lqcqds3h0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=3592948f2a&view=att&th=18c8387bd3d80ab0&attid=0.1&disp=attd&realattid=f_lqcqds3h0&safe=1&zw
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